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The respondents admit that the Annexure~2 which w
thefmemorandum of appeal filed before Respondent-2 and

for@arded to Respondent-1 as well as Annexure=3 which is
thedpetition filed before them for condonation of delay.
in filing the appeal are pending. Counsel of respondents
submit that both the Annexures will be disposed of within
a period of two months.

2. LR view of this submission there is nothing else

remaing for consideration in this application and.it is
accordingly disposed of at the admission stage itself.
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